NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH

(IB)-940(ND)2018

PRESENT: MS. INA MALHOTRA
HON’BLE MEMBER(J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW
DELHI BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON
06.09.2019.

NAME OF THE COMPANY: M/s. Astonefield Solar (Gujarat) Pvt. Ltd.
SECTION OF THE COMPANIES ACT: 10 of IBC, 2016
S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Present for the Petitioner: Mr. Krishnendu Datta, Mr. Prithvi Garg,
Mr. Siddharth Mehta and Ms. Niharica
Khanna, Advocates

Present for the Respondent: Mr. Savar Mahajan, Advocate

ORDER
CA 1119/2019 has been filed under Section 60(5) by Resolution Applicant
praying for directions to the RP to provide the information memorandum and
direct him to entertain the resolution plan. Ld. Counsel appearing for the
Resolution Applicant submits that 270 days after excluding of certain period

granted by the Bench shall expire on 20th September, 2019.

Ld. Counsel for the Resolution Applicant submits that they can give their
proposal before the next COC is constituted. The information memorandum

be provided within 1 day.

The fact that no plan being approved as yet, it may be expedient and in the
intertest of the resolution process to consider the best deal. Accordingly, due
permission is granted. The date of COC is being communicated to the

Resolution Applicant.

L

(Sapna)



It is also been pointed out that in terms of the notification, additional 90 days
period commenced from 16% August, 2019. 330 days therefore expire around

15th November 20109,

Application stands disposed off.

.
(Ina Malhotra)
Member (J)

(Sapna)



